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1 
AIL Act ~.flc~tilzg to the Tq-ar@portcction of C01'olzvicls. 

$ 

WHEREAS it is expedient to ' provide:5tlxt,t coilvicted oEenders sentenced 
to transportation'shal1 \be trans~ortcd to such places only 

Pr~amble .  as the  overn nor-~ener$? of India in Couilcil shall appaiiii I 
% i 

It is enacted is  follows~:- 

B 
t I. From and after the passing of this Act, whencvcr any person con- - 

Place of transportation 
victed of an offence which is punishable wit11 tmnsporta- 

n o t  to be speciGad in sen- tion shall be sentenced by any Court ~vlthin the British 
tenceb. 

P 
Territories in India to be tl-ansported, such Court shall 

not in its seilteilce specify the place to which such person sllall be sent for the 
purpose of undergoing the sentence of transportation. 

11. It shall be la14:ful for the Governor-General of Tildia in Council 
C*overnor-Geleral i l l  frolll time to time to appoint a place or places within the 

Council to appoint a 
plac3 or placos. British Territories in India to \vhich persons sentenced 
t-o trausportation shall be sent : and the local Gsvernment of the Pre-  

e n  sidency or place in which such persons shall have 
direct seutcnced to such of persons place been sentenced, or some Officer duly authorized by thc 
or places. local Government, shall give ordcrs for Llleir removd 

t.o the place or places so appointed. 

111. I n  every case in nihicl~ a sentence of tsansportation is passed, 

, , o i i o n  for the person upon whom such sentence is passed, until lle 
~nodiate custoqy. js trausported, shall be dealt ~vitll in the salne nlauner 
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as if sentenced to imprisonment 6 t h  &@,l&m, and. shall be held $0 have 
, - - G :  ,. A 

been undergoing his sentence-of trqnsp(rbt&q during the term of his im- 
' 2 "  prisonment. : ." .g*,g - 

' f '  . ,. 43 
\ - 
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1V. When sentence of transportation shall be passed on a person 
Execution of sentence8 already undergoing tr&nsportation under a sentence pre- 

of trauaportaiion passed 
on pe,ous .\ma, uu. viously passed for anoiher offence, it shall not be neces- 
de19going transpo~ tut~on 
uudrr previous Sary for the ~overnment  to order the renlcval of' such per- 
tence. son from the place in which he is so undergoing tra~spor-  
tation. 
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V. Nothing in this Act shall afi'ect the provisions of Act XXIV of 
1555 ( to  iubst i t~~te2~encrl  se?-vitu.de f o ~  thepti,,ziSlurnent o f  

Saving Clause. 
t?-anspoq*tati07z in wspect of Europeccu a,icl A~ne~Z'cun.  

- 

Convicts, and to avzeqzd the Lazv relati?zg to the s~enzovul of such Convicts), or 
. the provisions of any Act of Parliament pmsed in the United Kingdom of 

Great Britain and Ireland for punishing inutiny and desertion. 


